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BEFORE THE HON'BLE Nt\TIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 416 of 2025 

IN THE l\tATIER OF: 

;\I, ~,~,A)O Shri Gopal Chandra Vanwassi 

VERSUS 
Indian Oil Corporation Limited (IOCL) 

... Applicant 

... Respondents 

ADDL. AFFIDAVIT ON BEHALF OF APPLICANT 

IN COMPLIANCE OF ORDER DATED 19.08.2025 

I, Gopal Chandra Vanwassi, Aged about 57 years, S/o Sri 

Madhan Ram, Rio Ritha near Bhramari Kot Mandir (Dangoli) 
Maj Kot Dist. Bageshwar, Uttarakhand - 263635, do hereby .,. 

solemnly affirm and states as under; 

1. That the deponent is the Applicant in the above matter and 

is fully conversant with the facts and circumstances of the 

case and hence competent to swear this affidavit. 

2. That this Hon'ble Tribunal, vide order dated 19.08.2025, 

directed the Applicant to file a typed copy of Annexure 

A/3 ( distance criteria in CPCB guidelines), as the copy 

earlier filed was not legible. 

3. That while preparing a typed copy of Annexure A/3, it 

came to the Applicant's notice that page 46 of the OA was 

actually the concluding page of Annexure A/4 (not of 

Annexure A/3). Annexure A/3 is only a one-page 

document. Accordingly, the Applicant is re-filing the true, 

correct and legible copies of both Annexures A/3 and A/4 

for the kind perusal of this Hon 'ble Tribunal: 
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2 
A complete typed and legible copy of the Office 

Memorandum dated 16.06.2023 is annexed as Annexure 
A/3. 

A complete and legible copy of the Office 
Memorandum dated 07.08.2024 along with the Minutes of 
Meeting dated 25.07.2024 is annexed as Annexure A/4. 

4. That the Applicant is also filing a better and complete copy 
of Annexure All (CPCB Guidelines dated 07.01.2020). 
The copy earlier filed was unclear and inadvertently the 
last page containing clauses F to H was missing. A full and 
legible copy is annexed afresh as Annexure A/1. 

6. That Clause H of the CPCB Guidelines dated 07.01.2020 
(Annexure All) clearly stipulates that New retail outlets 
shall not be located within a radial distance of 50 meters 
from fill point, residential areas, schools, hospitals etc. 

7. That the Minutes of Meeting dated 25.07.2024 (part of 
Annexure A/4) specifically refer to these CPCB siting 
criteria in Paragraphs 6 to 8. Despite such reference, the 
Respondents have proceeded with establishment of the 
retail outlet in violation of these mandatory guidelines. 

8. That this Hon 'hie Tribunal may kindly note that these 
distance criteria are not mere guidelines but are integral to 
environmental safeguards aimed at minimizing risks of fire 
hazards, air pollution, and threats-to public health. Their 
violation is a matter of grave concern as it affects the right 
to life and environment under Article 21 of the 
Constitution of India. 
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9. That no No Objection Certificate (NoC) has been obtained 

by Respondent Nos. 1 & 2 either for (i) establishment of 
the retail outle4 or (ii) cutting of valuable Oak trees at the 
site. This is evident from: 

a) The letter dated 26.02.2024 written by the Forest 
Range Officer to the DFO (Annexure A/12 Colly @ 
Page 67). 

b) Photographs annexed at Pages 101-108 (Annexur 
A/31). \ 

10. That the photographs of original site condition ( at Page~ • • 
\• ""'tlW.__...- .. I 08) clearly depict Oak trees standing on the land. The '--•.... _ 

subsequent photographs (Pages 101-103 & 106--107) show 
how a large number of trees were cut and removed without 
any permission from the Forest Department. 

11. That the Google Earth historical imagery (2023 & 2024) 
also conclusively demonstrates large-scale tree felling at 
the site in question. 

12. That Oak trees are classified as ecologically valuable 
species in the Himalayan region, playing a crucial role in: 

a) Preventing soil erosion and landslides, 

b) Maintaining water recharge in hill aquifers, and 

c) Supporting rich biodiversity. 

13. That their illegal cutting without Forest Department 
approval is a violation of the Indian Forest Act, 1927, as 
amended by the Uttarakhand Amendments, and also 
contravenes the Forest (Conservation) Act, 1980. 
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14.That such reckless and unlawful actions of the 

Respondents are irreversibly damaging the fragile 

Himalayan ecology, and therefore the matter deserves the 

urgent and strict intervention of this Hon 'ble Tribunal. 1A-, .. ", 
In light of the above, the Applicant respectfull ~-

submits this affidavit in compliance with order date Ah 
ldt11n 0 

19.08.2025, and humbly reiterates that the present case _,..._,, (IPd Z / 
, 1n).. 

involves serious environmental violations including: \ 1 
• I 

a) Non-compliance with CPCB siting norms, • -i:- f'). \l.. ·.,, 

b) Absence of mandatory Forest Department approvals, 
and 

c) Large-scale destruction of ecologically critical Oak 
trees. 

Hence, this Hon 'ble Tribunal may be pleased to take 

these facts into account while considering the Applicant's 

Original Application. 

DEPONENT 

VERIFICATION 

I, the deponent above named do hereby verify that the 

contents of this affidavit are true and correct to the best of my 

knowledge derived from the records and nothing relevant has 

been concealed therefrom . 

.. ~~~-'. Verified at~ t\~ ·on this ~ay of August, 2025. 

-~~tn)fn:o Bl -M.J 
/ll'-' J ·,,~ DE 

.~tei;.ted u1~t ~rusn· 
the Deponent iden •~\U~ 
$worned & Ve ·ti 0 

the Affidavit at. ... ····:.::-
tn Date ...... •• --.-,, ,_·-- ., 
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ANNEXURE: A/3 

 

EQ-11099/25/2021-AQM-HO-CPCB-HO/ 1830-1879  

June 18, 2023 

OFFICE MEMORANDUM 

Sub:  Guidelines for setting up of new petrol pumps issued by CPCB-reg 

The Hon’ble Supreme Court of India vide order dated 14.03.2024 in Civil 

appeal no. 421 of 2022; M/s Indian Oil Corporation Limited v/s V.B.R. 

Menon & Others, with Civil appeal no. 494 of 2022, Civil appeal no. 1695 of 

2022, Civil appeal no. 2039 of 2022, Civil appeal no. 1758 of 2022 and Civil 

appeal no. 1912 of 2022 directed CPCB to instruct all the State Pollution 

Control Boards to ensure that the guidelines Issued by it vide the Office 

Memorandum dated 07.01.2020 are strictly adhered to. If there is breach of 

any of the guidelines issued by the CPCB vide Office Memorandum dated 

07.01.2020, then the concerned State Pollution Control Board shall proceed 

against the erring outlet in accordance with law at the earliest. Copy of the 

order of the Hon’ble Supreme Court is enclosed herewith. 

 Accordingly, all SPCBs and PCCs are directed to ensure that CPCB 

guidelines for setting up of new petrol pumps issued vide office memorandum 

dated 07.01. 2020 and addendum dated 216.08.2021 are strictly adhered to. 

In case of violation of these guidelines, concerned SPCB/PCC shall take 

action against the erring outlets as per law. 

  (P.K. Gupta) 
Scientist ‘F’ and Head 

Air Quality Management Division  
Encl: As Above 

To: 

 All SPCBs and PCCs (as per list enclosed) 
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Annexure-I 

In view of the above, a committee has been constituted by the Chief 
Controller of Explosives to suggest a way forward to implement said guidelines 
while granting prior approval for construction and licenses to new petroleum retail 
outlets. The matter is also discussed with the industry members as well as with all 
heads of Circle & Sub-Circle office of PESO. The committee report is enclosed 
herewith. 

On the basis of recommendations of committee and deliberations with the 
industry members as well as PESO officers, PISO prescribes the following 
additional measures for siting of new petrol pump in case minimum distance of 30 
meters is available with respect to above said 3 criteria with following conditions. 

1) The proposed petroleum retail outlet shall be provided with minimum 2 
meters high RCC/solid brick masonry boundary wall of 230 mm thick on the sides 
of proposed petroleum retail outlet facing the school, hospital (10 beds & above) 
and residential areas designated as per Local Laws. 
2) All underground tanks shall be in concrete pit in the proposed petroleum retail 
outlet. 
3) Vapour recovery system shall be provided in these retail outlets. 
4) The tanker unloading platform shall preferably be located opposite to the side 
of the retail outlet facing the school/residential area/hospitals (10 beds and above). 
5) No Refueller loading or parking arrangement shall be allowed in the proposed 
petroleum retail outlet. 
6) The item wise compliance of CPCB guidelines duly signed by the 
Divisional/Regional Manager of OMC shall be submitted along with application 
for construction approval and it should be clearly mentioned in their undertaking 
that "No school, hospital (10 beds and above) and residential area designated as 
per Local laws is situated within 30 metres from the fill points dispensers and vent, 
pipes of the retail outlet 
7) The site plan drawings of proposed petroleum retail outlet shall show 30 
meters, 50 meters and 100 meters separation distance circles incorporating all the 
existing structures within the same. The site plan drawings shall clearly indicate 
minimum 30 meters radial separation distance is available from the fill points, 
dispensing units, vent pipes, from existing school, hospitals (10 beds and above) 
and residential area designated as per Local Laws and the same drawing shall be 
endorsed by District Authorities while issuing of NOC. 
8) The District Magistrate shall mention in the NOC that no school, hospital (10 
beds and above) and residential area designated as per Local Laws is existing 
within 30 meters from the proposed retail outlet fill points, dispensers and vent 
pipes. 
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